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and that amount also is not being 
spent for the refugees. If that is the 
practical experience of the minister him-
self, may I know whether steps are being 
taken immediately to issue a statement on 
behalf of Government and also circulate 
certain pamphlets to different camps stating 
what amount we have got from foreign 
sources and what amount is provided by the 
Indian people as their share of the burden ?

SHRI R. K. KIIADI1KAR : My
colleague and five members of Parliament 
recently visited certain camps to find out the 
conditions there. 1 am told they were very 
much satisfied with arrangements. But we 
have also heard about such propaganda 
openly or in a subtle manner being carried 
on in some centres. Mere publicity will not 
do. We have taken steps through our 
commandants to counteract this propa-
ganda. The burden borne by the Govern-
ment of India has been made clear to 
them.

S1IRIMATI SHEILA KAUL : There 
was a news item that 4300 children died of 
malnutrition in the refugee camps. Is this* 
correct V

SHRI R. K. KHADILKAR : All these 
figures given in news items are imaginary. 
When we detected that there was certain 
malnutrition and their health is not as it 
should be, immediately steps were taken 
and ccrtain international agencies who arc 
helping us in this regard were activated. I 
cannot say that not a single child has died. 
My colleague would like to supplement it.
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SHRI PRABODH CHANDRA : The 
Minister has said that not a single cliild has 
died because of malnutrition. But now his 
deputy says that some of them have died, 
although the number has been exaggerated. 
May I know which statement is correct ?

SHRI R. K. KHADILKAR : As soon 
as malnutrition was detected, we conducted 
an enquiry. I have not said that not a single 
death has occurred.

SHRI PRABODH CHANDRA : But it 
was the Deputy Minister who visited the 
camp. The Minister has not visited the 
camp.

MR. SPEAKER : We need not go into 
so much details here.

Expert Committee on bonus formula
+

•92. SHRI P. VENKATASUBBAIAH : 
SHRI RAJA KULKARNI :
DR. RANEN SEN :

Will the Minister of LABOUR AND 
RAHABILITATION be pleased to state :

(a) whether Government are contem-
plating to amend the Bonus Act ;

(b) if so, in what manner ;
(c) the time by which the Expert 

Committee to revise the bonus formula, is 
going to be appointed and its terms of 
reference ; and

(d) the number of industries/employers 
who have accepted the proposal of graded 
minimum bonus to the range of 5 to 8*1/3 
per cent, as suggested by the Union Labour 
Minister ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND REHABI-
LITATION (SHRI BALGOVIND VER-J 
MA) : (a) to (c). The matter was discussed J  
by the Indian Labour Conference riceotly 
and it was felt that the bonus scheme embo-
died in the Act should be reviewed by &.



Committee which could be bipartite or 
tripartite. Details arc yet to be worked 
out.

(d) Information is not available,

SHRI P. VFNKATASUBBAIAH : As a 
matter of fact, thc lion. Labour Minister 
is being paid encomiums for taking a vciy 
bold decision on this matter. Which arc 
the recalcitrant employers or business con-
cerns that do not want to fall in line with 
this graded minimum bonus formula sugges-
ted by the Labour Minister 7 What steps 
are being taken as an interim measure to 
make these people agree to this formula ?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. KHA-
DILKAR) : This is a formula on an ad hue 
basis to biing about a settlement for the 
time being till the entire scheme is reviewed. 
It has no statutory sanction ; It is only 
recommendatory. Lven then, I havc written 
to the State Labour Ministers to see that 
this formula is accepted in their negotia-
tions. My information is that some States 
like Tamiinadu have taken thc initiative. In 
some cases almost all the employers have 
accepted it. But from some other States I 
have /cceived complaints that employers are 
taking a very .stiff attitude. That is the pre-
sent position.

SHRI P. VENKATASUBBAIAH : May 
I know whether it is a fact that some of thc 
public sector undertakings which arc getting 
subsid> from the government ate reluctant 
to accept this foitnula 7 If that is so, what 
is thc remedy ?

SHRI R. K. KHADILKAR : The
government decision is that they should 
accept this formula, at least so far as the 
minimum one per cent is concerned, for all 
public sector undertakings. We have advised 
the States also in the matter. So far as my 
information goes, almost all of them have 
complied with it.

SHRI P. VENKATASUBBAIAH : 
What about this public sector undertakings 
which are receiving subsidy from the 
government ?

SHRI R. K. KHADILKAR : Even
they have been asked to comply with the 
provision.
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SHRI INDRAJ1T GUPTA : I would 
like to know whether it is not a fact that in 
thc Indian Labour Conference all the Cen-
tral trade union organisations, including the 
IN7UC, were in favour of an immediate 
Ordinance, pending the final replacement by 
an Act, which would raise the quantum of 
minimum bonus to 8-1/3 per cent. If that 
is so, may I know whether this proposal to 
set up an expert committee hos got thc 
support of the trade union organisations ? 
Who are the experts who are going to be on 
it and what arc going to be its terms of 
reference ? Is it going to cover employees of 
departmental^ run undertakings also ?

SHRI R. K. KHADILKAR : It is a 
fact that all central trade union organisa-
tions were demanding that the minimum 
should be raised to 8.33 per cent. They were 
also insisting that Government should pro-
mulgate an Ordinance but it was made 
abundantly clear that in such matters Go-
vernment would not come forward to legis-
late through an Ordinance.

SOME HON. MEMBERS : Why ?

SHRI R. K. KHADILKAR : Because
we have thought at this juncture that some 
sort of an ad hoc settlement could be made 
and the entire scheme could be reviewed and 
needs a review.

So far as the review part is concerned
all the trade unions have agreed,—the
agreed conclusions are for a bipartite or
tripartite Committee,— for a review. We
would be setting up a committee with an 
independent chairman. Its terms of refe-
rence will be finalised.

So far as whether departmental ly run 
undertakings should be covered in the terms
of reference or not is concerned, that will
have to be decided.
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SHRI R. K. KHADILKAR : Repre-
sentatives of oiganisations, which are recog-
nised as central ojsanisations were invited 
for this confeience. The only exception 
made was regarding C'ITU becausc of cer-
tain considerations and a representative of 
CITU, was invited as an observer. Central 
organisations will have to go through the 
process of verification of membership and 
then alone a final decision will be taken 
whether the organisation, to which he has 
referred, could be callcd a central organisa-
tion eligible for participation in such con-
ferences.

So far as the other question is con-
cerned, I have made it clear that Depart-
mental undertakings at the present juncture 
are not covered by the Bonus Act. Whether 
they should be coveied will have to be 
decided by the new committee and whether 
that should form a term of reference will 
also have to be decided.
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MR. SPEAKER : He has fully replied
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SHRI DAMODAR PANDE : The hon. 
Minister just now stated that public sector 
undertakings and State Governments have 
accepted his formula and that they are 
implementing It, Is he aware of the fact that 
public sector undertakings like N. C. D. C.,
H. E. C., Hindustan Steel, Bokaro Steel, etc. 
have not accepted the formula even in 
principle and have made payment to their 
workmen at the rate of 4 per cent only ?

SHRI R. K. KHAD1LKAR : I have
no specific information as to whether a 
particular undertaking has complied with it 
or not. As 1 said, we have recommended 
it and that 1 per cent is a  sort of additional 
thing. They are to be persuaded and they
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need not claim it immediately keeping in 
view thc Emergency. That rider also has 
been added. I think, they must have kept 
calculations ready. They may not have paid 
them.

SHRI DINEN BHATTACHARYYA :
While fixing up thc terms of reference of 
the Committee that he has now suggested, 
may I know whether the whole method of 
calculation of available surplus for the 
payment of bonus, will be reviewed or 
simply it will be done in a haphazard way ?

SHRI R. K. K1IADII KAR : When we 
are setting up a Committee to review thc 
entire scheme of bonus, while determining 
the terms of reference, all these things will 
be taken into consideration.

MR SPFAKER : In half an hour,
we have finished only two Questions. I am 
not going to allow more than two or three 
Members now. Other Members who are at 
the other end of the Questions List are 
deprived of their chance.
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THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. KHA-
DILKAR) : Keeping in view the general 
consensus that was reached in this Confe-
rence, in fact, we are going to introduce a 
legislation for gratuity covering the whole of 
India as well as another legislation for




